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Joint Committee Report 

Ref: Inspection of the joint committee dated 22.02.2024 as per the orders 

of Hon’ble NGT in case of OA 18/2024 (CZ) dated 02.02.2024 suo 

moto action on the newspaper article published in Dainik Jagaran 

daily dt 1st february 2024 regarding illegal mining in Bhind District 

MP and assault on the police person by the illegal sand miner v/s 

State of Madhya Pradesh. 
 

Hon’ble NGT in reference to OA 18/2024 (CZ) Suo moto action on the 

newspaper article published in Dainik Jagaran daily dt 1st february 2024 

regarding illegal mining in Bhind District MP and assault on the police person 

by the illegal sand miner v/s State of Madhya Pradesh vide order dated 

02.02.2024 has given following instructions: 

“1 The Newspaper article published in “Danik Jagaran Daily” dated 01.02.2024 

highlighted the illegal sand mining in the District Bhind of Madhya Pradesh and 

assault on the police force by the violators of law during the course of illegal 

sand mining and checking. The article further reveals that when the police 

officers and officials tried to stop the violators of law and the person involved in 

illegal sand mining, they attacked the police personals who sustained grave 

injuries on the head and they also tried to snatch duty weapons from other 

constable. The continuous illegal sand mining in the area of Bhind has been taken 

cognizance by this Tribunal in several matters and the District Administration is 

trying its best to control the illegal mining’s but the activities of criminal act and 

use of criminal force by the persons involved in illegal sand mining is serious in 

nature and directly challenge to the Police Administration, District 

administration and sovereignty of the State and further creating the law and order 

problems. It is direct interference in the State revenue causing loss to the State 

revenue and taking the law into hands. This is a criminal act as well as violation 

of environmental laws and order of Hon’ble the Supreme Court guidelines and 

further in violation of Sustainable Sand Mining Management Guidelines, 2020. 

In view of the seriousness of the matter the Tribunal took cognizance. 

2. Following persons are impleaded as respondents:  

1. State of Madhya Pradesh through District Magistrate, Bhind  

2. District Mining Officer, Bhind  

3. Member Secretary, MPPCB,  

4. The persons against whom First Information Report has been lodged. 

3. Registry is directed to issue the notice to the respondents. 

4. Respondents are directed to submit their reply within Six weeks through E-

filing portal, preferably in the form of searchable PDF/ OCR Support PDF and 
not in the form of Image PDF. 
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5. It is appropriate to constitute a committee with the following persons:  
1. One representative from the Collector, Bhind  
2. One representative from the State Pollution Control Board  
3. One representative from the Administrative officials who were on  
    duty on that day. 

6. The Committee is directed to visit the place and submit the factual and action 
taken report within six weeks. The State PCB will be the nodal agency for 
coordination and logistic support.            
 

In compliance to the orders of Hon’ble NGT, a site visit of place where 

incident of assault on police personnel done by the violators during course of 

illegal sand mining and checking was conducted on dated 22.02.2024 by the 

Joint Committee members. The place of Incident is located at Survey No. 1, 

village Hilgawan, Gram Panchayat Dauhai, Tehsil Raun, District Bhind.  

 

Member of Joint Committee As per 

NGT Order 

Nominated Representative 

One representative from the Collector, 

Bhind 

Shri Dinesh Dudwe,  

Mining Officer (Incharge), District 

Bhind 

One representative from the State 

Pollution Control Board 

Shri R.R. Singh Sengar,  

Regional Officer,  

MPPCB, Gwalior 

One representative from the 

Administrative officials who were on 

duty on that day. 
 

Shri Kamalkant Dubey,  

Sub Inspector, Outpost Incharge 

Machhand, Police Station Raun, 

District Bhind 

 

Shri Shuham Sahu (Assistant Engineers), Regional Office, MPPCB 

Gwalior, Shri Sanjay Dhakad (Surveyor) Mining Department District were 

present during the inspection.  
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Brief details of Incidence:- 

Joint Committee visited the site with police sub inspector Shri Kamal Kant 

Dubey who is in charge of Machhand Police Chowki under whose jurisdiction 

the place of incident situated. He is also one of the member of the Joint 

Committee. He told that on 29.01.2024 he got information through informer that 

illegal sand mining & transportation carried out by some persons at Hilgawan 

Ghat of Sindh River who are resident of village Tehangur and Dauhai. Copy of 

Roj Namcha is enclosed as Annexure C-1. So after informing to Police Thana 

Raun Incharge he went to the place of incident with other 6 personal on 

30.01.2024 at 1:42 PM, where his team found that 02 number tractors & trolley 

were there in which sand loading being carried out.  So his team tried to catch 

the persons involved in illegal sand mining & transportation present that time at 

the spot of incident. About 20-25 persons of nearby villages were present at the 

site and they attacked on police team with sticks, stone etc. & tried to snatch the 

police official duty rifle. In this incident one constable suffered head injury by 

the stick attack.  Attackers threatened the police team and warned them not to 

come again at the site. After the incident police team came back to the police 

station and informed about the incident to senior police officials and Thana In 

charge and FIR was registered against accused. A written statement is obtained 

on the visit date from SI Shri Kamal Kant Dubey about the incident and status 

of further action taken by police department against the accused which is 

enclosed as Annexure-C2.  First Information Report (FIR) is registered against 

following accused: -  

1) Lalu Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  

2) Monu Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  

3) Sundar Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  

4) Kanje Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  

5) Shiv Mohan Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  

6) Arvind Singh Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  
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7) Gajju Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  

8) Chhote Rajawat R/O Village Tehangur, Thana Nayagaon District Bhind  

9) Saurabh Rajawat R/O Village Tehangur, Thana Nayagaon District Bhind  

10) Badmore Urf Pappu Rajawat R/O Village Tehangur, Thana Nayagaon District Bhind  

11)  Bade Rajawat R/O Village Tehangur, Thana Nayagaon District Bhind  

12) Dharmveer Rajawat R/O Village Tehangur, Thana Nayagaon District Bhind  

13) Rahul Rajawat R/O Village Tehangur, Thana Nayagaon District Bhind  

14) Shivam Singh Rajawat R/O Village Siddhpura, Thana Rampura District Jalaun (UP)  

Copy of FIR is enclosed as Annexure-C3. 

There after investigation stated by police and arrested following 08 persons who 

are at present in Lahar Jail under Judicial Custody- 

1)  Kanje Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  

2) Sundar Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  

3) Lalu Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  

4) Monu Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  

5) Shiv Mohan Rajawat R/O Village Chaukipura, Dauhai Thana Raun District Bhind  

6) Chhote Rajawat R/O Village Tehangur, Thana Nayagaon District Bhind  

7) Bade Rajawat R/O Village Tehangur, Thana Nayagaon District Bhind  

8) Badmure Rajawat R/O Village Tehangur, Thana Nayagaon District Bhind  

Some property and articles like Stick, Motorcycle, Bhala, etc. also seized by police 

from accused. One of the tractor and trolley used during incidence by accused has also 

been seized by police. This tractor and trolley is kept in police custody at police station 

Raun. Photographs of this taken by Joint committee during visit is enclosed as 

Annexure – C4 and copy of property seizure memos (08 nos.) also enclosed as 

Annexure – C5. 

Details and Observation about incident area: - 

1) Incident area is situated on right bank of river Sindh on Government Revenue land 

bearing survey no. 01 in village Hilgawan, Thana & Tehsil Raun, District Bhind. 

The area has long open river bed and one major river bridge is under construction 

adjoin to the incident area/sanctioned Hilgawan sand mine.  

2) In this area one sand mine sanctioned by Madhya Pradesh Mineral Resources 

5



Department named Hilgawan Shyampur River Sand Mine at survey number 01 and 

391, Tehsil Raun, District Bhind. Sanctioned lease area is 23.58 Hectare and copy 

of related order of Madhya Pradesh Government dated 31.05.2023 is enclosed as 

Annexure –C6. The quarry lease of the sand mines of district Bhind is granted to 

MPSMCL (Madhya Pradesh State Mining Corporation Limited) by Collector 

Bhind on dated 29.09.2023 through registered quarry lease agreement for 10 years 

period which is enclosed as Annexure-C7. 

3) This mine is non-operational at present. MPSMCL applied for grant of EC 

(Environment Clearance) to SEIAA Bhopal. Application is under process at 

SEIAA. A public hearing of this sand quarry is scheduled on dated 02.04.2024 at 

village Hilgawan. 

4) Photographs of site taken during visit is enclosed as Annexure-C8. 

Action Taken Status: - 

1) FIR has been registered against 14 accused at Raun Police Station. 

2) Till date of Joint Committee visit 8 accused has been arrested and sent to Lahar Jail 

under Judicial Custody. 

3) Searching of other accused by Police is undergoing. 

4) One tractor- trolley deployed by accused at incident site for sand transportation is 

seized by Police & kept in police custody at Raun Police Station. 

5) Other property and articles of accused used to perform incident also seized by 

Police which are also kept in Police custody. 

6) After incidence no illegal sand mining & transportation is reported to Police.  

This factual and action taken report is duly prepared by Joint Committee for 

submission to Hon’ble NGT.  

Shri Dinesh Dudwe,  

Mining Officer (Incharge),  

District Bhind 

                     

 

Shri R.R. Singh Sengar,  

Regional Officer,  

MPPCB, Gwalior 

 

Shri Kamalkant Dubey,  

Sub Inspector, Outpost Incharge Machhand, 

Police Station Raun, District Bhind 
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Village Tehangur, Thana 

Nayagaon District Bhind 

Village Hilgawan, Gram 

Panchayat Dauhai, 

Tehsil Raun, District 

Bhind.   

Place of Incident  
Survey No. 1, Village Hilgawan, 

Gram Panchayat Dauhai, Tehsil 

Raun, District Bhind 
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Annxexure - C4 

Photographs Showing Tractor And Trolley Is Kept In Police Custody At Police Station Raun 
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VAKALATNAMA 

[Rule 4(1) of the Rules framed under Advocates Act, 1961] 

BEFORE THE NATIONAL GREEN TRIBUNAL 

O.A. No. 18/2024 

CENTRAL ZONE BENCH, BHOPAL 
 

IN THE MATTER OF: 
 

SUO MOTO ACTION ON THE NEWS PAPER ARTICLE PUBLISHED IN DAINIK JAGARAN 

DAILY DT 1ST FEBRUARY 2024 REGARDING ILLEGAL MINING IN BHIND DISTRICT MP 

AND ASSAULT ON THE POLICE PERSON BY THE ILLEGAL SAND MINER V/S  STATE OF 

MADHYA PRADESH & ORS. 
 I/We/Appellant/Claimant/Petitioner or Defendant/Respondent/Non-Applicant named below do hereby 
appoint, engage, and authorize advocate(s) named below to appear, act and plead as aforesaid case 
proceedings which shall include application for restoration, setting aside of ex- party orders, corrections, 
modifications, review and recall of orders passed in these proceedings, in this court or any other court in 
which the same may be tried/ heard/proceeded and also in appellate. Revisional and executing court in 
respect of proceedings arising from this case/ proceedings as per agreed terms and conditions and authorize 
him/them to sign and file pleadings, appeals, cross objections, applications, affidavit or other documents as 
may be deemed necessary for the proper prosecution/defence of the case in all its stages and also agree to 
ratify and confirm act done by him/them as if done by me. 
In witness whereof i/we do hereunto set my/our hand to the presents, the contents of which have been duly 

understood by me /us this 7th March 2024. 

PARTICULARS OF EACH PARTY EXECUTING VAKALATNAMA 

Name & 
Fathers Name 

Registered 
Address 

E-Mail Add  & 
Telephone (If any) 

Status in 
case 

Signature 

R.R. Singh Sengar ,  
Regional Officer, MPPCB 
Regional Office Bhopal. 

Deen Dayal Nagar 

Housing Board coloney 

Gwalior- 474006 

9827234137 
romppcb_gwallior
@rediff.com 

Officer-in-
Charge 

 

 

Accepted 

 

Name & Enrollment. No. Address (If any) 

E-Mail Add. 

Telephone (If any) Full Signature 

 

PARUL BHADORIA 

1587-2012 

parul.bhadoria04@gmail.com 8085977111 

 

 
PRANJAL PANDEY  

MP 2881-2021 

 

advocatepranjalpandey@gmail.com 

9340657120 

 

 

SHIVAM DWIVEDI  

 MP 3857-2023 

advshivamdwivedi20@gmail.com 8878471359 
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